, - GRS :
e &

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH,KOLKATA

ORIGINAL APPLICATION NO.- 215/2024/EZ
In the matter of :
Ashit Das
... Applicant
Versus

The State of West Bengal & Ors.

... Respondents(s)

ACTION TAKEN REPORT IN THE FORM OF AFFIDAVIT ON BEHALF OF THE
RESPONDENT NUMBER 02, THE DISTRICT MAGISTRATE &
COLLECTOR,PURBA MEDINIPUR

INDEX
[ SL. NO. PARTICULARS ANNEXURE PAGE |
1 Action taken report in form of l _ g
Affidavit
| 2. Photocopy of the letter dated | R-1’
22.07.2025 communicated by the
Additional District Magistrate (LR) q _ [ 9
fand District Land & Land _-

Reforms Officer, (D.L&L.R.O.),
Purba Medinipur to Mr. Sudip
; Ghosh, Proprietor, Hotel Relux
; Resort, Tajpur, Purba Medinipur
and the Manager of the same
) | hotel/unit is annexed herewith -
3. !TPhotocopy of the order issued vide | ‘R-2’
' Memo. no.- 542, dated- ” - ’ 72
1 22.07.2025 to the proprietor of
| the hotel is annexed herewith
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| Photocopies  of  the  service

return(s) are annexed herewith
collectively and marked

o

.

Photocopy of the said memo No..
558 dated 28.07.2025 is annexed
herewith marked

SR_4’

51415

l/arl?

Photocopy of the said memo. No.
563, dated- 29.07.2025 is
annexed herewith marked

‘R_S’

\'¥

Photocopy of the said memo. No.
564, dated - 29.07.2025, is
annexed herewith

Filed by

‘R_6 ’

9

SIBOJYOTI CHAKRABORTI

Advocate

For the State of West Bengal
Email: subho.advocate@gmail.com

(M): 9007035534
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH,KOLKATA
ORIGINAL APPLICATION NO.- 215/2024/E2

In the matter of :

Ashit Das
\ ‘} m .. Applicant
y / V?’B l,i aTa \\ Versus
(‘\ ‘\Ppu\; i \L:J y',,r ie| The State of West Bengal & Ors.

M 4 ... Respondents(s)

ACTION TAKEN REPORT IN THE FORM OF AFFIDAVIT ON BEHALF OF THE

RESPONDENT NUMBER 02, THE DISTRICT MAGISTRATE & COLLECTOR,

PURBA MEDINIPUR

I, Sri Vaibhav Chaudhary, Son of Gyan Chand Chaudhary, aged about 36
years, by faith — Jain, by occupation- Government Service, presently posted
as the Additional District Magistrate(LR) & District Land & Land Reforms
Ofiicer,(D.L.& L.R.O.), Purba Medinipur having office at Ganapatinagar,

P.O.- Uttar Sonamui, P.S.-Tamluk, District- Purba Medinipur, Pin- 72 1648,

do hereby solemnly declare and say as follows:-

9 g W 2B
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1. That I am presently posted as the Additional District Magistrate and
District Land & Land Reforms Officer, Purba Medinipur and I have
made myself well acquainted with the facts and circumstances of the
instant case and have gone through the documents and reports
pertaining to the subject matter of the instant Original Application
and [ am authorized and competent to affirm the instant action taken

report in the form of affidavit before the Hon’ble Tribunal.

2. That this Action Taken Report is being filed in compliance to the

Solemn Order dated 14.07.2025, passed by this Hon’ble Court.

3. That the Additional District Magistrate (LR) and District Land 8 Land
Reforms Officer, (D.L&L.R.0.), Purba Medinipur vide letter Memo. No.-
5942, dated 22.07.2025 has communicated to Mr. Sudip Ghosh,
Proprietor, Hotel Relux Resort, Tajpur, Purba Medinipur and the
Manager of the same hotel/unit, informing them that their hotel/unit
has made colossal damage to the environment and Public Health
which comes under purview of Section 152 of the BNSS, 2023 and 15

of the Environment (Protection ) Act,1986.

Photocopy of the letter dated 22.07.2025 communicated by the
Additional District Magistrate (LR) and District Land & Land Reforms

(D.L&L.R.0.), Purba Medinipur to Mr. Sudip Ghosh,

N
%i&iﬂl{oml Relux Resort, Tajpur, Purba Medinipur and the
NS
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Manager of the same hotel /unit is annexed herewith and marked with

the letter ‘R-1",

. That the Additional District Magistrate (LR) and District Land & Land

Reforms Ofﬁcer,(D.L&L.R.O.), Purba Medinipur has directed to the
proprietor of the accused hotel/unit in the same communication to

close the operation of their hotel/unit conditionally with immediate

effect.

- That the Additional District Magistrate (LR) and District Land & Land

Reforms Officer,(D.L & L.R.O.), Purba Medinipur has also directed the
proprietor of the hotel to appear at the office of the Additional District
Magistrate (LR) to show cause why the conditional order would not be

made permanent for the interest of environmental sustainability and

public health.

Photocopy of the order issued vide Memo. no.- 542, dated- 22.07.2025
to the proprietor of the hotel is annexed herewith and marked as with

the letter ‘R-2’

6. That the order was duly communicated to the manager of incumbent

batefsg nand service on 24.07.2025 and the proprietor has received
TA SN |
/ @ ”Samé%g_ES.,OTQOZS through India Post.
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Photocopies of the service return(s) are annexed herewith collectively

and marked as with the letter ‘R-3’

That it is stated that in spite of the said communication, the

proprietor of the hotel/unit has not complied with the said requisite.

. That subsequently the office of the District Magistrate & Collector,

Purba Midnapore has issued Closure Order vide Memo. no.- 558,

dated- 28.07.2025 upon the private respondent/hotel.

Photocopy of the said memo No... 558 dated 28.07.2025 is annexed

herewith marked as with the letter ‘R-4’.

. That thereafter, the undersigned Deponent has requested the West

Bengal Pollution Control Board to take necessary action in accordance

with law vide memo No. 563, dated- 29.07.2025

Photocopy of the said memo No. 563, dated- 29.07.2025 is annexed

herewith marked as with the letter ‘R-5’.

That a direction has been issued to local police authority being

Mandarmoni Coastal Police station to remain vigilant round the clock

7 \

Eéa{gemo No. 564, dated 29.05.2025 with regard to the compliance

of (K;Lszﬁd conditional Closure in letter and spirit.

Ve .\'/
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Photocopy of the said memo No. 564, dated 29.05.2025, is annexed

herewith marked as with the letter ‘R-6’.

11. That the statements made in paragraphs 1 to 10, are true to my 7

knowledge and belief as per the records available in this office and the

rest are my respectful submissions before the Hon’ble Tribunal.

12. That it is most respectfully prayed that this Hon’ble Tribunal

may kindly be pleased to pass necessary Order/Orders as is deemed

fit for the ends of justice.

H
\fa;\,DLw Choan
Ident1ﬁed by me

{ WM Deponent
cate » O:F~ 2eNA —

State of West Bengal

Solemnly Affirmed & Declared Before
me on ldentification of Ld Advocate

NL(@ [§RNAA
MITA BISWAS NOTARY
Gouvt. of India. Regd. No 13500

919 JuL N
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VERIFICATION

I, the deponent within named do hereby verify and declare that the
statements made in the aforesaid paragraphs are true and correct to
the best of my knowledge and information as per records available in

the office and I believe that nothing material has been concealed there

from.

Verified at Kolkata on the 29th Day of July, 2025.

bl Cham
Identified by me

Wﬁwﬂvéuﬁ— Deponent
Advocate 29 oF « Qe A —
State of West Bengal
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Government of West Bengal
Office of the Additional District Magistrate &
District Land and Land Reforms Officer,
Ganapatinagar, Purba Medinipur

Memo- « LA Date- 20 7/ 1

To.
1. Mr. Sudip Ghosh (Proprietor, Hotel Relux Resort, Tajpur, Purba Medinipur)
S/o- Lt. Sagar Ghosh
304 C/2 Bagmari Road,
Rolkata 700054.
Z. The Manager,
Hotel Relux Resort,
Tajpur, Purba Medinipur,
Pin-721423.

Sub: Conditional Closure of Hotel Premises Constructed in Violation of
Coastal Regulation Zone {CRZ) Notification and Environmental Laws.
Ref: OANo.215/2024/EZ in the matter of Ashit Das Vs- The State of W.B and ors.

Whereas it appears that pursuant to the Solemn Order dated 28.11.2024, in connection
with the above referred matter, Hon'ble National Green Tribunal Eastern Bench had been pleased
to constitute a fact finding committee, directing the committee so constituted to cause field
enquiry in conneclion with the violation of the statute in connection with environment with
regard to the Hotel Relux Resort, LR Plot no. 446, 453 & 446/455 of mouza Tajpur, |I. No. 244, PS-

Ramnagar, Purba Medinipur.
And
Whereas it appears that the enquiry was conducted by the committee on 20.01.2025 and
10.03.2025.
And
Whereas it appears from the report of the Environment Officer, Environment Department

representing WBSCZMA, your eslablishment lies in CRZ-1T and as per office records no application
nas been received by the WBSCZMA for the project till the date of field visit.

I
k jﬁ\ig{)pems from the members of the WBPCB, your project had no ‘consent to

4
/// t (\ / n\\nl to wper e’ certificate during the inspection.

G M 7' s Vﬁ) q And
ZAPEGN wO.-13500 ~ Page Lot 2




, 119

|

Whereas it appears that the above illegal activity has brought about colossal damage to the
environment and Public Health which comes under the preview of under Section 152 of the BNSS,
2023 and 15 of the Environment (Protection) Act, 1986.

Under such circumstances, vou are hereby directed to conditionally close the operations of
vour hotel establishment, with immediate effect.

You are also directed to show cause on or before 28.07.2025 at 11 a.m. to the undersigned as
to why the conditional order should not be made permanent for the interest of environmental
sustainability, public health, and compliance of the Solemn Order of the Hon'ble Court.

Additional lfistrict Magistrate &
District Land and Land Reforms Officer,
Purba Medinipur

Memo- Date-

Copy to:
1. C.Ato District Magistrate and District Collector, Purba Medinipur.
2. Member Secretary, WBSCZMA.
3. Member Secretary, Pollution Control Board.

—

Additional District Magistrate &
District Land and Land Reforms Officer,
Purba Medinipur

KOLKATA A4
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\ H=GN NG - 13500 LTS

Page 2ot 2



Government of West Bengal

Office of the Additional District Magistrate &
Dlstrlct Land and Land Reforms Officer,

Memo- ¢ i Date- 279 0/ 4
To,
1. Mr. Sudip Ghosh (Proprietor, Hotel Relux Resort, Tajpur, Purba Medinipur)
S/o- Lt. Sagar Ghosh
304 C/2 Bagmari Road,
Kolkata 700054.
2. The Manager,
Hotel Relux Resort,
Tajpur, Purba Medinipur,
Pin-721423.

Sub: Conditional Closure of Hotel Premises Constructed in Violation of
Coastal Regulation Zone (CRZ) Notification and Environmental Laws.
Ref: OA No.215/2024/EZ in the matter of Ashit Das Vs- The State of W.B and ors.

Whereas it appears that pursuant to the Solemn Order dated 28.11.2024, in connection
with the above referred matter, Hon’ble National Green Tribunal Eastern Bench had been pleased
to constitute a fact finding committee, directing the committee so constituted to cause field
enquiry in connection with the violation of the statute in connection with environment with
regard to the Hotel Relux Resort, LR Plot no. 446, 453 & 446/455 of mouza Tajpur, JI. No. 244, PS-

Ramnagar, Purba Medinipur.
And
Whereas it appears that the enquiry was conducted by the committee on 20.01.2025 and
10.03.2025.
And
Whereas it appears from the report of the Environment Officer, Environment Department

representing WBSCZMA, your establishment lies in CRZ-11and as per office records no application
ha: b« en recerved by the WBSCZMA for the project till the date of field visit.

OTA’E’ g

b appears from the members of the WBPCB, your project had no ‘consent to

idi;rﬁhlihh/rwkn AL to operate’ certificate during the inspection.

And

—

{f\ M Y' '«l’<0 '
4\ \_1 Ji KEGN. W( .”{”/ ~J And
/‘ O / o /j Page 1ot 2
/ & . Pt \:/’/;/f
N = L s
?,.»i ~— O o v !
| A mmmmsy




121

va

Whereas it appears that the above illegal activity has brought about colossal damage to the
environment and Public Health which comes under the preview of under Section 152 of the BNSS,
# 2023 and 15 of the Environment (Protection) Act, 1986.

~
.

Under such circumstances, you are hereby directed to conditionally close the operations of

vour hotel establishment, with immediate offect.

Youw are also directed to show cause on or before 28.07.2025 at 11 a.m. to the undersigned as
to why the conditional order should not be made permanent for the interest of environmental
sustainality, public health, and compliance of the Solemn Order of the Hon'ble Court.

A

el

Additional liistrict Magistrate &
District Land and Land Reforms Officer,
Purba Medinipur

Memo- Date-

Copy to:
L. C.Ato District Magistrate and District Collector, Purba Medinipur.
2. Member Secretary, WBSCZMA.
3. Member Secretary, Pollution Control Board.

—

Additional District Magistrate &
District Land and Land Reforms Officer,
Purba Medinipur
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Government of West Bengal
Office of the Additional District Magistrate &
District Land and Land Reforms Officer,
Yre—r \’) f)g B e ——————— — _ Z

To,
1. Mr. Sudip Ghosh (Proprietor, Hotel Relux Resort, Tajpur, PurbaMedinipur)
S§/o- Lt. SagarGhosh
304 C/2 Bagmari Road,
Kolkata 700054.
2. The Manager,
Hotel Relux Resort,
Tajpur, PurbaMedinipur,
Pin-721423.

Sub: Closure of Hotel Premises/Unit Constructed in Violation of
Coastal Regulation Zone (CRZ) Notification and Environmental Laws.

Ref: OA No. 215/2024/EZ in the matter of Ashit Das Vs- The State of W.B and ors.

Whereas it appears that pursuant to the Solemn Order dated
28.11.2024, in connection with the above referred matter, Hon’ble National
Green Tribunal Eastern Bench had been pleased to constitute a fact finding
committee, directing the committee so constituted to cause field enquiry in
connection with the violation of the statute in connection with environment
with regard to the Hotel Relux Resort, LR Plot no. 446, 453 & 446/455 of
mouza-Tajpur, Jl. No. 244, PS-Ramnagar, PurbaMedinipur.

And

Whereas it appears that the enquiry was conducted by the committee
on 20.01.2025 and 10.03.2025.

And

it appears from the report of the Environment Officer,
rtment representing WBSCZMA, your establishment lies
ep office records no application has been received by the
thetptpject till the date of field visit.

L) And

VA
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Whereas it appears from the members of the WBPCB, your project had

no
inspection.

‘consent

to establish/consent

to

And

operate’ certificate

during

the

Whereas it appears that the above illegal activity has brought about
colossal damage to the environment and Public Health which comes under
the preview of under Section 152 of the BNSS, 2023 and 15 of the

Environment (Protection) Act, 1986.

And

Whereas it appears that you or any of your representatives is/are
remain absent after several calls before the undersigned on 28.07.2025 at
1lam to comply with the direction dated 22.07.2025 as issued from the end
of the and as conveyed to you vide memo. no.- 546, dated- 22.05.2025. But
you have not paid a heed to the notice and remained absent.

Under such circumstances, the order of conditional Closure is made
permanent and you are hereby directed to close the operations of your hotel
establishment/Unit, with immediate effect for the interest of environmental
sustainability, public health, and compliance of the Solemn Order of the
Hon’ble Court. Disobedience of the instant order, may compel the authority

to proceed under provisions of the statute.

Additiona

istrict Magistrate &

District Land and Land Reforms Officer,

Memo- 5_5\&'(‘) (3)

Copy to:

Purba Medinipur

1. C.Ato District Magistrate and District Collector, Purba Medinipur.
2. Member Secretary, WBSCZMA.

3. Member Secretary, Pollution Control Board.

7t KoLkaTa

ARSI

’ : "7;‘4‘ ’40'13500

Additional District Magistrate &

Purba Medinipur

Date- 2807 202K

District Land and Land Reforms Officer,

Page 2 of 2
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Government of West Bengal
Office of the District Land & Land Reforms officer

Purba Medinipur
Vill.- Ganapatinagar :: P.O.- Uttar Sonamui ::P.S .- Tamluk ::Dist.- Purba Medinipur :: PIN- 721648

Memo. No.: 5L5 / NGT/215/2024/E1 9 Dated: K% /07 /2025

To

1. The Member Secretary,
West Bengal Pollution Control Board,
Paribesh Bhawan Bldg., 10A, Block LA, Sector-lll,
Salt Lake, Kolkata- 7000106

2. Sri Sisir Kr. Mondal,Environment Engineer,
In charge of Haldia Regional Office of the W.B. Pollution Control Board and

representative of West Bengal State Pollution Control Board

Sub: OA No.- 215/2024/EZ in the matter of Ashit Das —vs- State of W.B.
& Ors.

Persuant to the solemn order(s) as pronounced by the Hon'ble National Green Tribunal,

Eastern Zone Bench, Kolkata in connection with Original Application being no.- 215/2024/E1,
Temporary Closure Nofice was issued by the undersigned vide memo. no.- 546 dated-
22.07.2025 to the proprietor and manager of Hotel Relux Resort, Tajpur, Purba Medinipur

directing them to appear before the undersigned on 28.07.2025. But they have not turned

up.
Under such circumstances, Closure Notice has been issued by the undersigned vide

memo. no.- 558, dated- 28.07.2025 and the copy of the said notice is being sent to you for

taking necessary action.

Additio istrct Magistrate (LR) &
District Land & Land Reforms Officer,
Purba Medinipur

127
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Government of West Bengal

Office of the District Land & Land Reforms officer

‘ Purba Medinipur
Vill.- Ganapatinagar :: P.O.- Uttar Sonamui ::P.S.- Tamluk ::Dist.- Purba Medinipur :: PIN- 721648

Memo.No.: 5 ((; / NGT/215/2024/E2 . Dated: 29 /07 [2025

To

The Officer-in-Charge,
Ramnagar Police Station,
Ramnagar :: Purba Medinipur

Sub: OA No.- 215/2024/EZ in the matter of Ashit Das —vs- State of W.B.
& Ors.

Ref: Earlier Memo. No.- 121 INGT/215/2024/EL, dated- 12.02.2025 of this
end.

he solemn order(s) as pronounced by the Hon'ble National Green Tribunal,
ng no.- 215/2024/EZ,

Persuant to 1
Eastern Zone Bench, Kolkata in connection with Original Application bei
a Closure Notice has been issued by the undersigned vide memo. nNo.- 558, dated-

28.07.2025 and the same has been dully communicated to the proprietor and or manager of

Hotel Relux Resort, Taipur, Purba Medinipur.
In sending herewith the copy of the same, you are here by directed to keep strict

vigilance in order fo comply the solemn order of the Hon'ble National Green Tribunal.

ATR must be submitted within a week.

AdditioneffBsirct Magistrate (LR} &
District Land & Land Reforms Officer,

; Purba Medinipur




BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL EASTERN ZONE
BENCH, KOLKATA

ORIGINAL APPLICATION
NO.215/2024/EZ

In The Matter of:-
Ashit Das

..... Applicant

- Versus-

State of West Bengal & Ors.

...Respondent(s)

ACTION TAKEN REPORT IN THE
FORM OF AFFIDAVIT ON BEHALF
OF RESPONDENT NUMBER 10, THE
DISTRICT MAGISTRATE &
COLLECTOR, PURBA MIDNAPORE

Filed by:

Mr. SIBOJYOTI CHAKRABARTI,
Advocate,
State of West Bengal
(M): 9007035534
Email: subho.advocate@gmail.com
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